IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

~ Regn.No. DA=~2571/90 ' Date of decision: 4,.3,199°2
- Shri Vikram Singh ce.. Applicant
- Veréus
Commissioner of Police, eees RNmspondents

NDelhi and Another

For the Applicant : esee Shri Shankar Raju, Advocate
For the raépondents evse Mrs, Kum Kum Jain, Advocate
CORAM:

“The Hon'ble Mr. P.K. Kartha, Vice Chairman(J)
The Hon'ble Mr. B.N. Dhoundiyal, Administrative Member

1. Whether Reporters of local papers may be allowed
to see the Judgment? L)"’”

2. To be referred to the Reporters or not? Vo

JUDGMENT .

(of the Bench delivered by Hon'ble Mr. P.K. Kartha,
. Vice Chairman(J))

Tha short ﬁpint for consideration is whether the
imougned ordar of cancellation of the allotment of Govtﬁ
accommdﬁatiun to the apblicant ié legally tenabla,

2. The applicant is working as a Head Constabls in
tha.Dglhi Police, He Was allottmd Governmant

accommodation

at Quarter No, 2, Typse-8, P, 5. Aadarsh Nagar, Delhi and he

had been living thers with his wife and children, The

C)V\..

otnonzap,




2

respond ent s conductad a vigilance snquiry in vhich the
applicant was not associated, The snguiry revealed that
he had sublet the said”quarfar to one, Shri Jagpal Singh,
It was on this ground that the impugnasd order of cancella-
tion of the said quarter uas passed,
3 lle have heard tha lﬂarned‘counssl for both tha'
parties and hava gone through the rscords of the case
Carefully, The respond@nfs have admitted in their counter-
affidavit thaﬁ the cancellation of the quarter in question
vwas mads af tsr a secret vigilance anquirf. AR show=-causs
notice was issued to the applicant before cancellation of
ths said guarter which also refers to the sacret enquiry
conducted by the raspondeﬁts. The respondents have not
indicated as to when the applicant allegedly sublet the
' | ' the &~
guar ter in guestion to Shri Jagpal Gingh,from Uhomiﬁnquiries
umré,madm and what was the material in their ppssassion to -
came to the conelusion that he apsdikexn® had sublet the
pPr 2mises, . Tha-@xplanation of the applicant is that Shr;
Jagpal Singh~is also warking as a Sub=-Inspector in the
Delhi Police and posted at P.S,‘Ind@rpuri. Shri Jagpal

Singh wanted %o bring his Wifs for a fsu days for treatment,

for which purposs, hs requaestad the applicant to allow him

to stay in onw room, As the children of the applicant wars |

aQay«at his village due to closure of school during the

oL~
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days of the diétﬁrbances arising out of the agitation on

Mandal Commission's Report, he allowed Shri Jagaal Singh

to ‘stay with him For laess than a month, This was dons on

pursly humanitarianvgrbunds and without charging ﬁny rant,

. atc,y from Shri Jagpal Singh, The Va;sion of the applicant
has-not ba@n.controverﬁmd by fhs rsspondents in their .
countsr-aFFidauit.' , (
4y In the facts and cirﬁumstances'g? the case, wa hold
that tha.céncallation of the guartsr in tha occunation of
the applicant, is mot legally £§nabls. Ue,.thsreFora, quash
thu impugnad orger of Cancwllaﬁion,onﬁha guar tar ih}queétion;

. ' . The respondents will, howaver, bé at liberty to preocesd against |

the agplicanﬁ afresh by giving him a propsr show-cause notice

and cqnﬁucting a proper enguiry in regard to any alleged
sublstting‘anﬂ téka épp;oppiataiaction; Tha applica%icn is
dispos?d of on the above linaes, The~rg§pondant5 shall comply

Wwith the ove aifsctidns within a pariod of three months

from the date of rg&éipt of £his order till uhich date, the

interim order passad on 6,12,1990 will continue im operation, .

Thera uil; ba no arder as toicosts.
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